NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI BENCH

(IB)-663/ND/2018
CORAM:

PRESENT: DR. V. K. SUBBURAJ MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW DELHI
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 29.01.2019

NAME OF THE COMPANY: M/s. Jayesh Tradex Pvt. Ltd. V/s. M/s. Brahma
Food Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 9 of IBC, 2016

S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present for the Petitioner: Mr. Abhishek Anand, Advocate for RP
Mr. Sandeep, RP

Present for the Respondent: None

ORDER

Copy of the minutes of the meeting held on 21st November, 2018 passing
the resolution that the RP should take adequate steps for filing the application

under Section 33 of the Code has now been filed.

CA 5/2019 praying for liquidation was not annexed with the required
resolution. Since the said resolution has now been filed, the application under
Section 33(2) is allowed. The assets of the Corporate Debtor are directed to be
liquidated. The RP has been named as the Liquidator.

It is also drawn to the notice of this Bench that no assets of the Corporate
Debtor have been found or identified neither are the whereabouts of the sole

Director known. The COC in this case comprises of only 1 Operational Creditor

(Sapna)

L



at whose instance CIR process was initiated. Unless he bears the expenses for

publication etc. during the liquidation process, no steps can be taken.

To come up on 13t February, 2019 for further directions.

- sd— )~

(V. K. Subburaj) (In‘a Malhotra)
Member (T) Member (J)

(Sapna)



